145

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN
ZONE BENCH, PUNE, AT PUNE

ORIGINAL APPLICATION NO. 101 OF 2023(WZ)

Nagesh Vinayak Dhamale ...Applicant

V/s

Maharashtra Pollution Control Board and Ors. ...Respondents
AFFIDAVIT IN REPLY

I, Bharat Agarwal, Age: Adult, Occupation:Business, office at: Adams Court,
Second Floor, opposite to Hotel Mahabaleshwar, Baner, Pune- 411045, the
partner of M/s Apex Builders i.e. Respondent No. 5, state on solemn affirmation

as under:-

1. I state that the contents of the present Application are false, frivolous, and
baseless, and are not admitted by this Respondent.

2. I state that the pleadings of the Applicant are as vague as possible. I state
that, the Applicant has inter alia failed, avoided, and neglected to plead
material particulars and details regarding the allegations leveled against
this Respondent. Therefore, no reliefs on the basis thereof can be

considered let alone granted.

3. I state that the pleadings made by the Applicant are contradictory,
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not entitled to any relief. Hence, the application is liable to be dismissed

with costs.

4. 1 state that, the issues raised by the Applicant are neither true nor correct,
and by no stretch of the imagination, the said complaints can be
considered.

5. At the outset, I state that the Applicant on 01/08/2023 had inter alia
submitted to this Hon’ble Tribunal that the Applicant is confining his
relief only to the point that this Respondent has not obtained Consent to
Operate. The said submission is also reflected and recorded by this
Hon’ble Tribunal in paragraph 6 of its Order dated 01/08/2023. In light of 7 ':(ﬂ
the said submission, other issues and reliefs which are beyond the saici’i; /936\" \
Consent to Operate are rendered irrelevant and redundant. : i

6. I state that this Defendant has obtained the Consent to Operate dated\q"\\
08/08/2023 after paying the requisite penalty and fees therefor which is
evident from the documents filed on record by this Respondent. Copy of
Consent to Operate dated 08/08/2023 along with the challan showing
payment of requisite penalty and fees are annexed herewith at ‘Annexure
A Colly’.

7. It is pertinent to note that this Respondent has also paid the requisite
Bank Guarantee for procuring the said Consent to Operate dated

08/08/2023. In light of the Consent to Operate dated 08/08/2023 obtained
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by this Respondent, the Application of the Applicant is rendered devoid
of any merit and is bound to fail. Copies of the requisite Bank Guarantees
dated 27/09/2023 for procuring the said Consent to Operate are annexed
herewith at ‘Annexure B Colly’.

I state that this Respondent has completed the drainage work and has duly
installed a Sewage Treatment Plant which has been duly certified by the
relevant authority and has been functioning effectively. A copy of the
certificate of completion of drainage work and mechanical completion
certificate showing the installation of the Sewage Treatment Plant are
annexed herewith at ‘Annexure C Colly’.

I state that this Respondent has closed the borewells and the same is not
operation which is apparent from the photos filed on record by this
Respondent. Copies of photographs showing the closed borewell and
OWC herewith at ‘Annexure D Colly’.

I state that this Respondent also has all the required Consent to
Establish, Consent to Operate, Environment Clearance Permission,
and all the other required permissions absence of which is been
propounded out of the Applicant’s imagination.

I state that on the Gat No. 703, 704, 705, Plot No. A, Moshi Gaon,
Borhadewadi, Taluka : Haveli, District: Moshi alredy society has been

formed by  vide Society  Registration  certificate =~ No.

Wy
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PNA/PNA(6)/HSG/(TC)/22545/2021-2022 dated 22/10/2021 and
possession has been delievered to the members therof as per part
completion certificate bearing no. 36/2020 dated 20/01/2020 are annexed
herewith at ‘Annexure E Colly’.

12. The contentions and defences in the present Affidavit in reply are stated
and taken without prejudice to each other.

13. I state that the contents of paragraph No. 10 of the Application are
neither true nor correct, and the same are denied. I deny that any
dispute as alleged or otherwise in respect of the construction caused by
this Respondent. I deny that there is any illegal construction and/ or

environmental violation made or committed by this Respondent t

bring to the notice of the Hon’ble National Green Tribunal. I deny .

- el S
there i1s any malpractice which has been allegedly practiced by‘th‘ig Ay

Respondent in its construction business as alleged or otherwise. \ Y\Q ‘\
14. 1 state that the contents of paragraph No. 12 of the Application are\:/,':_['(é;

neither true nor correct, and the same are denied. I deny that this

Respondent did not apply for the consent to operate as alleged. 1 deny

that this Respondent does not have valid consent to operate

permission. I deny that this Respondent has not given any importance

to Consent to Establish or Consent to Operate or Environment

Clearance Permission. I deny that this Respondent has carried out the
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construction illegally. I deny that this Respondent has carried out
construction by violating any permission as alleged or otherwise.

I state that the contents of paragraph No. 18 of the Application are
neither true nor correct, and the same are denied. I deny that this
Respondent does not have the Consent to Establish. I deny that this
Respondent does not have the consent to operate. I deny that this
Respondent is carrying out the construction in the said project without
Environment Clearance Permission. I deny that the construction in the
said project has been carried out by this Respondent till today without
Consent to Establish or Consent to Operate or Environment Clearance
Permission. I deny that no application was proposed by this
Respondent for obtaining the Consent to Establish or Consent to
Operate or Environment Clearance Permission. I deny that as of today
this Respondent is carrying out construction without Consent to
Operate permission.

I state that the contents of paragraph Nos. 19, 20, and 23 of the
Application are neither true nor correct, and the same are denied. I
deny that this Respondent has ever violated or is violating any
Environmental Law. I deny that this Respondent has ever acted in
contravention of the laws. I deny that the construction was carried out

without necessary permission as alleged. I deny that this Respondent
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has constructed any illegal structure. I state that since this Respondent

has not constructed any illegal structure, therefore, no question of this
Respondent having alleged fear of litigation or alleged government
action/s as alleged or otherwise arises. I deny that this Respondent

without the Consent to Establish or Consent to Operate or
Environment Clearance Permission 1is carrying on its Civil
Construction Activity till today. I deny that, this Respondent is
carrying out any construction activity. I deny that this Respondent has
violated the alleged directions given by the government authorities or

shown any disrespect in any manner whatsoever towards any authority

as alleged or otherwise. I deny that this Respondent has carried out
construction in contravention of the existing Environment Clearance; o‘ b
Permission. I deny that this Respondent did not obtain consent ’to /Rame \‘\3‘

!

: \
construct. I deny that the construction activity undertaken by t&ns ‘*\Wegwo S

')
L’ ’4 "\ \l'l
Respondent is in violation of any law let alone Pollution Control Law\ \,, .
N \érv WME“

17. 1 state that the contents of paragraph No. 25 of the Application are
neither true nor correct, and the same are denied. I deny that this
Respondent has constructed any building without the sanction of the
Planning Authority. I deny that this Respondent has not complied with
the directions as required by law and/ or essential for the Environment.

I deny that this Respondent is a habitual environment polluter. I deny
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that this Respondent is doing any illegal actions let alone intentionally.
I deny that this Respondent violated the Environmental law or
construction law of the concerned government authority. I state that
this Respondent has not made any damage to the environment,
therefore, no question of the Applicant allegedly visiting the site and/
or making on-site observations arises. I deny that the extraction of
groundwater is in violation of any law or permission or rule or
regulation or causes any concern as alleged or otherwise. I deny that
extraction of ground water causes any issue much less which leads to
alleged uplifting or seismic activity or ecological environment
deterioration or land subsidence. I deny that extraction of groundwater
causes any issue to nearby rural areas as alleged or otherwise. I deny
that this Respondent did not carry out the plantation as per the alleged
guidelines by the appropriate government authority. I deny that this
Respondent has misled any government authority. I deny that this
Respondent has acted beyond its capacity and in order to attract more
and more customers for its scheme or sale of its flats or shops. I deny
that this Respondent is providing an illegal facility as alleged or
otherwise. I deny that any amenity will unnecessarily consume
humongous metric tons of water as alleged or otherwise. I deny that
any amenity will cause any issue to nearby rural areas as alleged or

ful el Y
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otherwise. I deny that the alleged shortage or limited resources have
anything to do with the issue involved. I deny that this Respondent has
failed to install the Rain Water Harvesting System as alleged. 1 deny
that the building constructed by this Respondent lacks a basic water
facility. I deny that this Respondent is providing no heed to any alleged
permission and/ or direction of the authorities. I deny that no outlets
have been designed or compartments have been made available for the
drains as alleged.

18. 1 deny that this Respondent is not bothered towards conserving and/ or
safeguarding the environment. I deny that this Respondent is only
giving importance to making money and/ or seeking to make
maximum margins out of the scheme as alleged. I deny that this / /‘f""

y
Respondent is cutting down the crucial environmental componen(g/&k \
2 [T,

and/ or replacing the area of those components in making money. I %o
\ i

\ &7 LoaaN

deny that this Respondent does not have a sewage and/ or wastewater, N
TN

< ¢ ‘

management system and/ or Pollution Monitoring System. I deny that Yk ‘\ﬁ\
this Respondent has violated any stipulated direction of any of the
authorities or acted in contravention and/ or has overlooked the
implementation of the facility. I deny that this Respondent has not
made any setup for the alleged segregation as alleged. I deny that this

Respondent has not organised the solid waste management. I deny that
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the solid waste is not segregated and/ or bifurcated as alleged. I deny
that all types of solid wastes are dumped together without segregation.
I state that since the solid waste is segregated, therefore, no question of
any alleged the said solid waste affecting the environment or health or
well-being in any way whatsoever arises. I deny that this Respondent
is carrying out any illegal activity much less alleged illegal dumping
and/ or exporting them or damaging the environment.

I deny that this Respondent has not considered tree plantation. I deny
that this Respondent has not dedicated the space required for
plantation for development roads as alleged. 1 deny that this
Respondent has violated or acted in contravention of any minutes as
alleged or otherwise. I deny that this Respondent has not planted any
trees for the trees which are cut down by this Respondent. I deny that
this Respondent has only paid priority to its profit margins or has
overlooked the Environment Hazardous. I state that, this Respondent
has planted requisite trees of which the MPCB has also taken a note.

I state that this Respondent has carried out the requisite plantation as
per the direction of the appropriate authority. I deny that this
Respondent has installed higher loads of power supply than prescribed.
I deny that this Respondent has failed to install the Solar PV panel as

alleged. I deny that this Respondent is not following any rule and/ or
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regulation and/ or guideline given by the authority. I deny that this
Respondent has caused any environmental damage. I state that, this
Respondent has installed requisite Solar PV panels of which the
MPCB has taken a note of. I state that, this Respondent has also
provided requisite rainwater harvesting pits of which the MPCB has
taken a note of.

I deny that this Respondent has acted in contravention of any Rule or
Guideline laid down in the Environment Clearance Permission. I deny
that this Respondent has not bothered to respect any of the guidelines
laid down by any authority that too relating to the well-being of the
Environment.

I state that the contents of paragraph No. 26 of the Application are
neither true nor correct, and the same are denied. I deny that this% \

Respondent has ever violated any environmental law or illegal‘._’ (Q, >

&

construction. I deny that this Respondent is an offender of any \f\”““'\m@%
RS q,
environmental law. I deny that this Respondent has any interest in ,_-ftEE‘
SR

violating the law as alleged or otherwise. I deny that acting in any way
is against the direction of any authority or welfare of the people. I deny
that this Respondent is an offender let alone a repeated offender. 1
deny that this Respondent has ever acted beyond law let alone

deliberately. 1 deny that this Respondent has completed the
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construction of the said project by violating the environmental law. I
deny that this Respondent does not have a valid Consent to Establish
or Consent to Operate or Environment Clearance Permission.

[ state that the contents of paragraph No. 27 of the Application are
neither true nor correct, and the same are denied. I deny that this
Respondent has not complied with any compulsory condition and/or
direction as per law for obtaining Consent to Establish or Consent to
Operate or Environment Clearance Permission or other necessary
permission. I deny that this Respondent has committed any offence let
alone serious or knowing the same. I state that this Respondent has
committed no offence therefore no question of this Respondent
continuing to commit any offence much less repeatedly and/ or
regularly as alleged or otherwise arises. I deny that this Respondent
has done any action that shows disrespect or insults the any alleged
appropriate government authority. I deny that this Respondent is not
following sustainable development. I deny that it is right to say that
this Respondent is a habitual environment polluter.

I state that the contents of paragraph No. 28 of the Application are
neither true nor correct, and the same are denied. I deny that the
construction carried out by this Respondent is illegal and/ or in

contravention of Consent to Establish or Consent to Operate or
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Environment Clearance Permission. I deny that this Respondent does
not have the Consent to Establish or Consent to Operate or
Environment Clearance Permission. I deny that any construction is not
recorded in the sanctioned layout plan issued by the planning
authority. I deny that for any alleged reason this Respondent waited for
the Consent to Establish or Consent to Operate or Environment
Clearance Permission. I deny that the construction and completion of
work in the said scheme is without any valid Consent to Establish or
Consent to Operate or Environment Clearance Permission.

| state that the contents of paragraph Nos. 29 to 31 of the Appl%}t‘i,on

are neither true nor correct, and the same are demedlde‘ny that
Respondent is an environment polluter let alone habltuall denyth;ltm“
this Respondent has ever violated any env1ronment;allaw brcaused ‘
damage to the environment or risked the life of any person Ideny that
this Hon’ble National Green Tribunal has the jurisdiction akns#a'l‘leged. I
deny that the cause of action for the present suit ever arose. I deny that

the cause of action for the present suit arose in the year 2020 when this

Respondent got the Completion Certificate. I deny that there is any

continuous cause of action. I deny that there is any illegal construction m§1
carried out by this Respondent. I deny that the present application is

filed and presented well within the limitation.
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In the circumstances, the present Application deserves to be dismissed

with exemplary costs.

Whatever is stated hereinabove is true and correct to the best of my

knowledge, information, and belief and in witness whereof I have affirmed

the same oné'cg} Day of October, 2023 at M
-5 0CT 2083

Affiant

I know the t

BEFORE ME

RAMESHKBMAR. B. NA(::F

Notary Govt.

.

Noted and Registeped]

at Sr. No.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and

Fax: 24023516 : 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in I Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in i@l Sion (E), Mumbai-400022
Infrastructure/RED/L.S.I Date: 08/08/2023
No:- Format1.0/CC/UAN No.0000152472/C0/2308000559 L awow

To,

M/s Apex Builders,
Gat. No. 703,704 & 705 Plot No A,
Moshi, Tal Haveli, Dist Pune

Sub: Consent to Operate (part-l) for Building Construction project under Red
Category

Ref: 1. Revalidation of Consent to Establish with Expansion granted vide No.
Format1.0/CC/UAN No.0000111130/CE/2205000020 dtd. 01.05.2022

2. Minutes of 36th Consent Committee Meeting of 2022-23 held on
20.03.2023

3. Minutes of 8th Consent Committee Meeting of 2023-24 held on
03.07.2023

Your apglication NO. MPCB-CONSENT-0000152472

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule IILIIl & IV annexed to this order:

1. The Consent to Operate(Part-l) is granted for period upto 30.06.2024
2. The capital investment of the project is Rs.97.16 Cr(Total Cl Rs 117.73 Cr) Cr.
(As per C.A Certificate submitted by industry).

-:;;;,\\ 3. The Consent to Operate(Part-I) is valid for building construction project
N named as M/s Apex Builders, Gat. No. 703,704 & 705 Plot No A, Moshi, Tal
A\ \ Haveli, Dist Pune on Total Plot Area of 9292.15 SqMtrs for completed part-I
\"'ﬁ;"’%‘ total construction BUA of 28861.77 SqMtrs out of proposed Total
* % Construction BUA of 29409.18 SqMtrs as per EC granted dated 03.01.2019
including utilities and services
Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)
1  |Consent to Establish dtd 01.05.2022 9292.15 29409.18
L 2 |Environmental Clearance dtd08.04.2015 9292.15 25012.87
AIMBIC o 3 |Environmental Clearance dtd 03.01.2019 9292.15 29409.18

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Permitted (in CMD)

Sr No Description Standards to Disposal

Ap : : B-08-2023 05:55:12 pm)
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/QMS.PO6_F02/00

10.

T

12.

13

f‘; Description Permitted Standards to Disposal
2. |Domestic 114.0 |As per Schedule -1 [The treated effluent shall be
effluent 60% recycled for secondary

purposes such as toilet flushing,
air conditioning, cooling tower
make up, firefighting etc. and
remaining shall be connected to
the sewerage system provided
by local body

Conditions under Air (P& CP) Act, 1981 for air emissions:

Description of stack /
source

DG Set-320 kVA
Conditions under Solid Waste Rules, 2016:

Number of Standards to be
Stack achieved

As per Schedule -lI

0 pe U A p OUua 0 ¢ P = ) pOSA3
1 Wet Waste 269 Kg/Day |OWC with Composting|As Manure
2 Dry Waste 184 Kg/Day |Segregation To Local Body
g STP Sludge 11 Kg/Day |Dewatering As Manure

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr No

Category No. Quantity UoM Treatment Disposal

5.1 Used or spent oil

The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

Project Proponent shall operate the Organic waste digester with composting facility or
biodigestor with composting facility effectively

The project proponent shall make provision of charging of electric vehicles in a:c/_l{east
30 % of total available parking area. 7 O

) : | P
The Project Proponent shall comply with the Environmental Clearance obtaigfé&;de No

SEIAA-EC-0000000580 dtd. 03.01.2019 for Construction Project on to glgt area

9292.15 SqMtr & proposed total Construction BUA 29409.18 SgMtr.

‘ &
mzia?
L

\

ii‘/i | )

= ndus-id. -08-2023 05:55:12 pm)
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14. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to O & Environmental Clearance.

This consent is issued as per communication letter dated 03/11/2022 which is
approved by competent authority of the board.

. Signed by: Dr. J. B. Sangewar

i Joint Darector (WPC

. For and on behalf of, -

Maharashtra Pollation Control Board
édwutera& v
| 2023-08-081

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 125000.00 |[TXN2211000930 08/11/2022|Online Payment
2 | 1126712.00 [TXN2308000798 04/08/2023|Online Payment
3 375000.00 |MPCB-DR-20716 07/08/2023|RTGS

PP has paid penal fees of Rs 1126712

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pimpri Chinchwad
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

“Apex Builders/CO/UAN No.MPCB-CONSENT-0000152472/Indus-1d.71301 (08-08-2023 05:55:12 pm)
/QMS.PO6_F02/00 Page 3 of 8




\é‘ 2//01/{025

162

SCHEDULE-!
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have provided MBBR based Sewage Treatment Plants
(STPs) of combined capacity 115.00 CMD for treatment of domestic effluent
of 114.0 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

& No Parametors Limiting concentration not to exceed in mg/l,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COoD 50

4 FSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Purpose for water consumed water ok won
quantity (CMD)

Industrial Cooling, spraying in mine pits or boiler feed : ¥

2. |Domestic purpose 144.00/ % | .
Processing whereby water gets polluted & pollutants Q/ &

3. . o 0.00 N
are easily biodegradable o A% b

4 Processing whereby water gets polluted & pollutants 0.00 ]

" |are not easily biodegradable and are toxic .

5) The Applicant shall provide Specific Water Pollution control system as per the .

conditions of EP Act, 1986 and rule made there under from time to time.

7

08-08-2023 05:55:12 pm)
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5)

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
As per your application, you have provided the Air poliution control
(APC)system and erected following stack (s) and to observe the following
fuel pattern-

Stack Type Sulphur
Height(in of Content(in Pollutant Standard
mtr) Fuel %)

APC System
provided/proposed

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

B Total Particular matter | Nottoexceed | 150 mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

‘Apex Builders/CO/UAN No.MPCB-CONSENT-0000152472/Indus-1d.71301 (08-08-2023 05:55:12 pm)

/QMS.PO6_F02/00 Page 5 of 8
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SCHEDULE-I
Details of Bank Guarantees:

Sr. Consent(C2E/C2 AmB:;of Submission Purpose of Compliance Validity Dat
No. O/C2R) Period BG Period ahay baie
mposed
Compliance
of Consent
Conditions &
Operation Up to Up to
1 Opi?gts:?igat?t-l) E\ask%g 15 Days and Commissioning of | Commissioning of
maintenance| the Project the Project
of Pollution
Control
Systems

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional Officer
at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of validity
as above.

BG Forfeiture History

Reason of
BG
Forfeiture

Amount of
BG
Forfeiture

Amount of
BG
imposed

Consent

Submission Purpose
Period of BG

NA
BG Return details

SMO. (>EIC20/C2R)

/QMS.PO6_F02/00

Srno. Consent {C2E/C20/C2R) BG imposed Purpose of BG  Amount of BG Returned
NA
T A
O
/Rameshkumar f_%g%
B Nage Vs fés,//
Haveli. Pune;?ﬁ.ah ) i :/ﬂ,h)‘ R o
Rag.No.16396 ,d} /< o
Exp. Date
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SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4  Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5  Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7  Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

plicant shall submit official e-mail address and any change will be duly informed to the
B.

08-08-2023 05:55:12 pm)
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10 The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)

Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days
before date of the expiry of the consent.

pex Builders,
/QMS.PO6_F02/00

naus-id.

This certificate is digitally & electronically signed.

:55:12 pm)
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Maharashira Pollution Control Boa

HEgRg UgnYl feei=m sise

Thank you. Your payment has been successfully received with following details.

Transaction Receipt

Transaction Status: Success

Transaction Reference no: YBOM1548538513
Transaction no: TXN2211000930

Transaction On: 08-11-2022 16:26:50
Payment For: MPCB-CONSENT-0000152472
Email: vinayak.raskar005@gmail.com
M. le no: 9689898545

Amount: 125000.00 INR.
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Maharashtra Pollution Conftrol Bos

AERTE UguYl {Sdsm #se

Thank you. Your payment has been successfully received with following details.

Transaction Receipt

Transaction Status: Success

Transaction Reference no: ZBOM1304215845
Transaction no: TXN2308000798

Transaction On: 04-08-2023 13:34:03
Payment For: MPCB-CONSENT-0000152472
Email: vinayak.raskar005@gmail.com
M_ ile no: 9689898545

Amount: 1126712.00 INR.
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Maharashira Pollution Control Board

FAERIE UguYl i #izs

Bank Guarantee

BG UAN MPCB-BG-0000026768

NUMBER:
Industry  Apex Builders Industry  1st Adams
Name: Address: court,2nd Floor,
Opp.Hotel
Mahabaleshwar,
Baner Road,
Pune
RO Region: RO-Pune SRO SRO-Pimpri BG CONSENT BG for:
Region: Chinchwad Obtained Operate
for:
Consent Format1.0/CC/UAN Consent 08-08-2023 Consent  30-06-2024
No: No.0000152472/C0/2308000559 Date: Validity
( Date:
Conditions: Compliance of Consent Compliance 30-06-2024 BG No:  0134823IPG014557 Amount: 1000000
Conditions & Operation and period:
maintenance of Pollution Control
Systems
Bank: Bank of Maharashtra BG 28-09-2023 BG 31-01-2027
submission expiry
Date: Date:

You have been directed to submit original bank guarantee along with this acknowledge letter to concerned
regional office.

, W
‘< .
,"’ ; * B Nage '*%l
i i Haveli, Pune{Mah.) /
5 N \ RegNo.16396 ' i
\O \ _E£x0. Date 3'

\&\27/01/2025 / Qf

N PNy £
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BANK GUARANTEE

1 In Consideration of the Regional Officer, Maharashtra Pollution Control Board, Regional

Officer, Pune having agreed to grant M/s Apex Builders.time for the due compliance of consent
conditions/directions towards Compliance of consent conditions and Operation and Maintenance of Pollution
Control Systems mention in vide Consent No. Format1.0/CC/UAN No. 0000152472/CO/2308000559 dated
08/08/2023 Valid up to 30/06/2024 and as required under the provisions of Air {(Prevention and Control of
Pollution) Act 1881 (14 of 1981) Water (Prevention and Control of Poliution) Act 1974 (6 of 1874 ) and
/ or Environment (Protection) Act 1986 on production of a Bank Guarantee for Rs. 10.00,000/- (Rupees
Ten lakhs only). We Bank of Maharashtra) at the request of said M/s Apex Builders do hereby undertake to pay
to the Board an amount not exceeding Rs. 10,00,000/- against any non-compliance of Consent
conditions/directions or damages etc caused to the Environment by reason of any breach of provisions of
said Acts, Notices, letter, instructions etc by the said company/unit/iocal body.

2 We Bank of Maharashtra do hereby undertake to pay the amount due and payable under this guarantee
without any demur merely on a demand from the Board thatthe amount claimed is due for the reason
of non fulfilment of Undertaking.Non compliance of Directions/notices/letters/instructionsfissued by the
Board/violation of provisions of any of the provisions of Law mentioned hereinabove. Any such demand made
on the Bank shall be conclusive as regards the amount due and payable by the Bank under this Guararf-*e.
However our liability under this Guarantee shall be restricted to an amount not exceeding Rs. 10,00,000/~ *

3. We undertake to pay to the Board any money so demanded notwithstanding any dispute or disputes
raised by the said company/unit in any suit or proceedings pending before any court or Tribunal or Board against
the Board relating thereto, our liability under this present being absolute and inequivocal.

4. The payment so made by us under this agreement shall be valid discharge of our liability and company/unit
shall have no claim against us in making such payment.

5. We Bank of Maharashtra further agree that the guarantee herein contained shall remain in full force
and effect during the period that would be taken for the performance of the undertaking/notice/letter etc
and that it shall continue to be enforceable till all the dues of Government/ Board under or by virtue of
said undertaking/notice/letter etc have been fully paid and it has claimed satisfied or discharged or till
Government /Board certified that the terms Conditions of the Directions/Undertaking/Notice/letter/any provisions

of relevant law have been fully and properly carried out and complied by the said company Junit and accordingly
discharges this guarantee. Unless

the demand or a claim under this guarantees is made on us in writing on or before 31/01/2027 We s_ha(. e
discharged from all liability under this Guarantee thereafter. ¥

8. We Bank of Maharashtra further agree with the Board that the Board shall have the fullest liberty
without our consent and noticefletter etc or to extend time of compliance by the said company/unit from time to
time or to postpone for any time or from time to time any of the powers exercisable by the Board against the said
companylunit and to forbear or enforce any of the terms and conditions relating to the said
undertaking/notice/letter etc and we shall not be relieved from our liability by reason of uch variation,
or Extension being granted to the said company/unit or for any forbearance, action co %@si n on the part
of the Board or any indulgence by the Board to the company/unit or by any of such malieeo thir)g whatsoever

eﬂ@é\g us.

P luaveli,

7. This Guarantee will not be discharged due to the change in the Constitution gfethe Bank or the
AL\ Ex
Page 1 of 2 N 271(
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company/Unit.

8. We Bank of Maharashtra under take not to revoke this guarantee during its currency except with the
Previous consent of the Board in writing.

9. Notwithstanding what has been stated above our liability under this guarantee is restricted to Rs. 10,00,000/-
. {Rupees Ten lakhs only). Our guarantee shall remain in force until 31/01/2027

10. Unless a demand or claim under this guarantee is made on in writing on or before 31/01/2028 all your rights

under the guarantee shall be forfeited and we shall be released and discharged from all liabilities under this
guarantee thereafter.

The Bank’s liability under this Bank Guarantee shall not exceed Rs.10.00 Lakh (Rupees Ten Lakhs only)

This bank Guarantee shall be valid up to 31.01.2027 (Date of Validity of the Bank guarantee) and The
Bank is liable to pay the Guaranteed amount or part thereof under this Bank Guarantee only and only

if the beneficiary serves upon the Bank a written claim or demand on or before 31.01.2028 (Date of
Validity of the Bank guarantee)”

As per Exception 3 to Section 28 of Indian Contract Act, 1872, the statutory claim period will be up to
one year of the Validity period of this Bank Guarantee. In other words, the Bank issuing such guarantee
will not be liable under such guarantee to the beneficiary after the expiry of one year from the validity
period, regardless of period of limitation under the Limitation Act, 1963. ”

BG No.- 0134823IPG014557
Date- 27.09.2023

Name of the Officer: Ms. Dibya Diptee
Designation of the officer: Sr Manager

Designation of the officer: Chief Manager
Code No: 30758 Code No: 24645

age
Haveli PUng(Mah

Reg.No. 1639
, OL. Exp. Date <
N \27/01/2028

P
¥,
ENL,

), *;-
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Maharashtra Pollution Control Board
%,

HAERIE UgH (=15 #Aees

# ,’ £

Bank Guarantee

BG UAN MPCB-BG-0000026771

NUMBER:
lndustry Apex Builders lndustr'y 1st Adams
Name: Address: court,2nd Floor,
Opp.Hotel
Mahabaleshwar,
Baner Road,
Pune
RO Region: RO-Pune SRO SRO-Pimpri BG CONSENT BG for: ]
Region: Chinchwad Obtained Establish
for:
Consent Format1.0/CC/UAN Consent 01-05-2022 Consent  12-01-2026
No: No.0000111130/CE/2205000020 Date: Validity
E Date:
Ce.ditions: Compliance of consent Compliance 12-01-2026 BG No:  0134823IPG014558 Amount: 500000
conditions and EC conditions period:
Bank: Bank of Maharashtra BG 28-09-2023 BG 31-01-2027
submission expiry
Date: Date:

 You have been directed to submit original bank guarantee along with this acknowledge letter to concerned
reglonal office.

/ éRameshkumar

* B Nage

Haveii, Pune(Mah) i

eg.No.16396 ' __§

\ \ Exp. Date /s &}
\A % 701/2025 \9/
. R\
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BANK GUARANTEE

~~
L

“

S

Consideration of the Regional Officer, Maharashira Pollution Control Board, Pune having agreed to
Mis. Apex Builders, time for the due com lisnce of consent conditions/directions towards
~ ~F

“ (921

grant m e o

compliance of submission of Board Resolution mention in vide Consent No. Format 0/CC/UAN No.
0000111130/CE/2205000020 dated $1/05/2022 Valid up fo 12/01/2026 and as required under the
provisions of Air (Prevention and Control of Poliution) Act 1981 (14 of 1981) Water {Prevention

and Control of Pollution) Act 1974 (6 of 1874 ) and / or Environment (Protection) Act 1886 on
production of a Bank Guarantee for Rs. 500,000/~ (Rupees Five Lakhs Only). We Bank of
Maharashtra, Baner, Pune at the request of said M/s. Apex Builders., do hereby undertake to pay to the
Board an amount not exceeding Rs. 5,00,000/- (Rupees Five Lakhs Only) against any non compliance
of Consent conditions/directions or damages etc caused to the Environment by reason of any breach
of provisions of said Acts, Notices, lefter, instructions etc by the said company/unit/local body.

5 We Bank of Maharashtra, Baner, Pune do hereby undertake to pay the amount due and payable
under this guarantee without any demur merely on a demand from the Board that the amount
claimed is due for the reason of non fulfillment of Undertaking. Non compliance of
Directions/notices/letters/instructions/issued by the Board/violation of provisions of any of the provisions
of Law mentioned hereinabove. Any such demand made on the Bank shall be conclusive as regards
the amount due and payable by the Bank under this Guarantee. However our liability under this Guarantee
shall be restricted to an amount not exceeding Rs. 5,00,000/- (Rupees Five Lakhs Only).

3 We undertake to pay to the Board any money sO demanded notwithstanding any dispute or
disputes raised by the said company/unit in any suit or proceedings pending before any court or Tribunal
or Board against the Board relating thereto, our liability under this present being absolute and
inequivocal.

4. The payment so made by us under this agreement shall be valid discharge of our liability and
/gzompany/unit shall have no claim against us in making such payment.
'~ 5 We Bank of Maharashtra, Baner, Pune further agree that the guarantee herein contained shall
remain in full force and effect during the period that would be taken for the performance of the
undertaking/notice/letter etc and that it shall continue to be enforceable till all the dues of
Government/ Board under or by virtue of said undertaking/noticefletter etc have been fully paid
nd it has claimed satisfied or discharged or till Government /Board certified that the terms
nditions of the Directions/Undertaking/Notice/letter/any provisions of relevant law have been fully and
X };zg perly carried out and complied by the said company /unit and accordingly discharges this
‘ arantee. Unless the demand or a claim under this guarantees is made on us in writing on or before
4 41.01.2027 We shall be discharged from all liability under this Guaraniee thereafter.

6. We Bank of Maharashtra, Baner, Pune further agree with the Board that the Board shall Jave the
fullest liberty without our consent and noticelletter etc or to extend time of compliancgZesy xhe said
company/unit from time to time or to postpone for any time or from time to time an powers
exercisable by the Board against the said company/unit and to forbear or enforce any of the terms
and conditions relating to the said undertaking/notice/letier etc and we shall no,t(' b%é@@%ed from
our liability by reason of any such variation, or Exiension being granted o théi sait co%ahy/unit
or for any forbearance, action commission on the part of the Board or any indukgéi}%ejﬁ“yz{gﬁlBoard
to the company/unit or by any of such matter or thing whatsoever which under th‘é\_' &aw\ \rei%_i(\g to
sureties would but for this provisions have effect of so refieving U ¢ P

T .

I3 ‘C“:"?N.
N




™\

9. Notwithstanding what has been stated above our liability under this guarantee is restricted to Rs.
5.00,000/- (Rupees Five Lakhs Only). Our guarantee shall remain in force until 31/01/2027.

10. Unless a demand or claim under this guarantee is made on in writing on or before 31/01/2028 all
your rights under the guarantee shall be forfeited and we shall be released and discharged from all
liabilities under this guarantee thereafter.

The Bank’s liability under this Bank Guarantee shall not exceed Rs.5.00 Lakh (Rupees Five Lakhs
only)

This bank Guarantee shall be valid up to 31.01.2027 (Date of Validity of the Bank guarantee) and
The Bank is liable to pay the Guaranteed amount or part thereof under this Bank Guarantee only
and only if the beneficiary serves upon the Bank a written claim or demand on or before 31.01.2028
{Date of Validity of the Bank guarantee)”

As per Exception 3 to Section 28 of Indian Contract Act, 1872, the statutory claim period will be up
to one year of the Validity period of this Bank Guarantee. In other words, the Bank issuing such
guarantee will not be liable under such guarantee to the beneficiary after the expiry of one year
from the validity period, regardless of period of limitation under the Limitation Act, 1963. ”

BG No.- 0134823iPG014558
Date- 27.09.2023

Signature .........\: BN v il Lo

Name of the Officer: Mr. Manoranjan Mohanty
A\\ce&gnaﬂon of the officer: Chief Manager

Name of the Officer: Mg, Dibya Diptee e

Designation of the officer: Sr Managg

Code No: 30758 / éRameshkumar
2 . ¢ B Nage

i \Haw li, Pune(Mah. )
'\ Reg.No.16396
O \\ Exp. Date QS.
o \2
6‘\ 7/01/2025 e

nk and Branch: Bank@

m@ﬂyner Branch, Pune

Page 2 of 2

ode No: 24645
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THERMAX LIMITED 98-99, GENERAL BLOCK, BHOSARI, PUNE - 411 026. INDIA.
TEL.: {020) 67156910/ 67156930 O §A>< {020) 67156661

Website | www. ‘mermcxg obal.com O IT PAN - AAACT 3910D

Customer Care : 18002090115 (India Toll Free)

Waoter & Wasle Solutions
Standard Plant Group

THERMAX
Date : 1-10-2019

MECHANICAL COMPLETION CERTIFICATE

This is to certify that M/s Thermax Ltd WWS SPG has successfully
completed Supply, Erection of Mechanical, Electrical & Instrumentation
System for Sewage Treatment Plant with Capacity 100 KLD bearing
OC number 320818 Located at M/s-Apex Builders Moshi. Pune.

This Plant is ready for Precommissioning and Commissioning activities.

REGD. GFFICE 1 D413, RD. AGA ROAD, MIDC, CHINCHWAD, PUNE 411 019, INDIA
CORPORATE %@E?ﬁm’ NUMBER : L202909PNIRBORLCO22787
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Rameshkumar
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